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HON 'BL E SHRI R.K. UPADH YAYA, ADMINISTRATIVE MEMBER
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ORDER (ORAL)
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Original Application

11 . S.2QG2 wh i ch is

disagreement dated 24.6.2003.
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yet not been passed.
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4. It is directed that respondent No.3, who is

stated to be the disciplinary authority, would consider

all these facts and pass an appropriate order, as deein

^ 4-
; : o in accordance with law within three nionths fronn

the date of receipt of a certified copy of this order.

It is rriade clear that in case respondent No.G

the disciplinary authority, he may forward a copy

the order to the appropriate authority.
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wV-- ;resaid, the present Original

Application is disposed
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(R.K. UPADHYAYA)
ADMIHISIRATIVE MEMBER

)f at t'le adrTiission stage

(V^
(V.S. AGGARWAL)

CHAIRMAN


